
From:

To

c[L

t
FORM - E

turm of supply of information to the applicant

[Rule 4 (iv)]

No. HC.)HXV :0i/2020'2Vqq I RT
Dated 28/09/2020

Sri Raflque Ahmed Tapadar,

Registrar (ludicial) & PIO,

Gauhati High Court,

Guwahati-781001

Mr. Dhiren Borpatra Gohain

Sonlram Bora path, Byelane-02

house no-8, Lachit nagar,

P.S.- Paltan Bazar,Guwahati

Sub

Ref:

Information under RTI Act.

Your RTI Application daled 2410912020, Regd. vide lD No.19/2020-21 dated

24109/2020.

Sir,

With reference to the above, the information pertaining to your query is provided

herein beiow:

Copies of cl'rief examination and cross examination are part of case records which are

exempteC ftom disclosure under rule 5(e) of Gauhat' High Court RTI Rule, 2008. Those

copies are to be obtained by applying for certified copy as per provisions for obtaining

certified copy prescribed by the Gauhati High Court Rule, 2007.

Yours faithfully,

J., .^. r4n - r.^tr-

Registrar (Judicial) & PIO
hatr H h h

\*

,tr,
a:;



FORM-D
Rejection Order

[Rule a (iii)]

this reply.

Enclosed : - lPO52Fo7 321 3

No. HC.)ofiV-{1/2020-21/10 0/ Rn
Dated 0u10/2020

Yours faithfullY,

R. {r. T-.\J'&-

t- From:

To

Sri Rafique Ahmed TaPadar

Registrar (ludicial) & PIO

Gauhati High Court.
Guwahati - 781 001

Mr. Inamul Nlajid

Computer TYPist

O/o Civil Judge & Assistant Sessions ludge

Morigaon

Reply under RTI Act, 2005.

Your RTI applrcation dated 24lOgl2O2O Registered lD No 2412020-21

dated 30/09/2020

5ub

Ref

5ir,
Withreferencetotheabove,thisistoinformyouthattherequisitefee

of Rs 10/- paid throuqh lPo, ought to have been Paid in fa-vour. of "Reqistrar

General, Gauhatj High Court", payable at Guwahati' instead of "Public lnformation

Officer, Gauhati High Court", hence, your applicahon is reiected- for.not complying

i,i" *," q,ul of ihe Gauhati High court (Right to lnformation) Rules' 2008' The

IPO so enclosed with your application, is returned herewith'

You may re-submit the RTI application after rectifying the denciency'

An appeal against the above ordel' if preferred' may be made before the

negistru, Cen"raf / A-ppellate Authority' Gauhati High Court' Guwahati- 781001'

,"iur r"*- 19 of the Rrght to lnformation Act' 2OO5 and as per provision of Rule

7 of the Gauhati High Court (RTI) Rules' 2008' within thirty days from the receipt of

Registrar (ludicial) & PIO

Ga hati H ioh Court-r'



Ref

FORM - E

Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.)oory -{1/2020-21i 102 / Rn
Dated 05/10/2020

From : Sri Rafique Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court
Guwahati-781001

Toi Sri Bhargav Bhufan
S/o- Lt. Brajen Bhuyan
Vill & P.O.- Santinagar, ward no-20
Oist. & P.S.- Barpeta, Pin-781314

Sub : Information under RTI Act.

Your RTI Application dated 2810912020 Regd. Vide ID No. 20i 2020-21
dated 28/09/2020.

Sir,

With reference to the above, I am to inform you that the Gradation list of employees

of Sub-ordinate courts is not maintained by the Registry of the Gauhati High Court. You may

collect the informatjon from respective District Court establishment.

Yours Sincerly,

a. -r. - -,'-).^,'.-

Regist ar (Judicial) & PIO

o



i*

,.r 4a

t FORM 'E'
Form of supply of information to the applicant

lRule a (iv)l
No. HC.Xrc(r' -01/2020-21/'105 / RTI

Dated 13/10i 2020

From: Sri Rafique Ahmed Tapadar

Registrar (Judicial)& PIO

Gauhati High Court.

Guwahati - 781001

To : Simanta Das
P.O. & Dist- Barp€ta
Dahati, Pin-781301

Your RTI application dated: 2910912020, Regd. vide ID No.22l2020-21 dated

2910912020.

5ub:

Sir,

Wrth reference to the above, the information peftaining to your query is provided

herein below:

Reolv ouery Educational qualiflcation required for promotion from peon to process

server with reference to Notification no- HCICCWII-56/2012/83/R.Ce|| dated 13d

February,2ozO is: the candidate must be HSLC Pass and must complete 5 years of

continuous service in Group D-tl of the service

If a candidate is otherwise eligible for promotion, his B'A qualihcation shall not be a

bar.

Yours Sincerely,

a. s --1^!-ft-
t)..r. 1o

Registrar (ludicial) & PIO

,'ji

h G

+'
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FORM - E
Form of supply of informahon to the applicant

[Rule 4 (iv)]

No. HC.DC& -01/2020-21/l I o i RTI

Dated 19/10/2020

From Sri Raflque Ahmed Tapadar,
Registrar (ludicial) & PIO,
Gauhati High Court,
Guwahati-781001

To Sri Bhargav Bhuyan,
S/o- Lt. Brajen Bhuyan,
Vill & P.O.- Santinagar, Ward no-20,
Dist. & P.S.- Barpeta, Pin-781314

Sub : Information under RTI Act

Ref Your RTI Applrcation dated 28/09/2020 Regd. Vide ID No. 2112020-21 and 2712020-
21 dated 12-10-2020.

Str,

With reference to the above, the information pertaining to your queries are provided

herein below:

Replv to Luery No. 1 : According to the draft Assam District Court Employees Service

Rules, 2018, the post of Computer Typist is categorrsed as l.4inisterial staff.

However, the Judicial Department, Go!t. of Assam, vide its letter No.

)d.12512020111 dated 19-09-2020 has indicated that Computer Typist is not categonsed as

Ministerial staff.

ReDlv to query No. 2 : Accordin9 to notificahon no HCffiVII-21/2017 ll42lR.Cell

dated 04/03/2020 the post of Computer Typist in the Subordinate Courts of Assam shall be

treated as equivalent to LDA, Copyist and Typist for the purpose of promotion. The draft

service rule of the Subordinate courts is pending with the Government of Assam.

Reolv to ouerv No, 3 : The existing pay scale structure of Computer Typist is not

available with thrs Registry.

Yours sincerelv,
a . r '-- 

\i -? =.i-
\1, )<..1-

Registrar (Judicial) & PIO
Gauhatr Hjqh Court, Gu!4aha!.iw



r{
FORM - E

Form of supply of informatron to the applicant

lRule a (iv)l

No. HC.)COry -01/2020-21/111/ Rn
Dated 19/10/2020

From Sri Raflque Ahmed TaPadar
Registrar (Judicial) & PIO

Gauhati High Court
Guwahati-781001

To Sri Mrinmoy Das,
O/o the lvlunsiff, Bajali, Pathsala

Dist.- Barpeta,

Sub r Information under RTI Act.

Ref Your RTl Application dated 28/09/2020 Regd vide ID No 2512020-21

dated 30/09/2020

with reference to the above, the information pertaining to your queries are provided

herein below:

Rep lv to No According to the draft Assam District Court Employees Service

Sir,

1

Rules, 2018, the post of Computer Typist is categorised as Ministerial staff'

However, the ludicial Department, Govt' of Assam' vide its letter No )d 12512020171

dated 19-09'2020 has indicated that Computer Typist is not categorised as l'linisterial staff

ReDlv to ouerv No. 2 : the draft Assam District court Employees Service Rules, 2018, Will

be service rule of Computer TyPist which is pending with Govt of Assam'

Yours sincerely,
R. -5l. T^ft.^x-

'i * ..'
Registrar (ludicial) & PIO

Gau rt ha

\\l)



Ref

FORM . E

Flrm of supply of information to the applicant

lRule a (iv)l

No. Hc.xnor' -{1/2020-21/114/ Rn
Dated 20/10/2020

From Sri Raflque Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court
Guwahati-781001

To Sri Bikash Nath & 3 ors
O/o the Chief Judicial l'lagistrate
lulorigaon, Assam

Sub : Information under RTI Act

Your RTI Application dated 28/09/2020 Regd. vide ID No. 26l202G21
dated 07170!2020.

With reference to the above, the information pertaining to your quenes are provided herein

below:

ReDlv to querv No. A : The draft service rule of the Subordinate CourG is pending with the

Government of Assam.

Replv to ouerv No. B : The post of Computer Typist is not indrcated at "The Chief ludicial

Magistrate Establishment(Ministerial) Service Rule, 1987".

Reolv to ouery No. C : Computer Typist are graded as Ministerial cadre under Draft "Assam

District Court Employees Service Rule, 2018".

Reoly to ouery No. D : Draft "Assam District Court Employees Service Rule, 2018" will

replace "The Chief Judicial l4agistrate Establishment(Ministerial) S€rvice Rule, 1987"as soon

as it approved by the Govt of Assam.

Reolv to ouerv No. E. F. G and H : Information related to pay of employees of Subordinate

Courts is not available \rith this Registry

Yours sincereiy,

e. o - -:-- 1-irest-
1-E'. Y. 15

Registrar (Judicial) & PIO
h

ell\



THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGAI.AND, MIZOPEM AND ARUNACHAL PRADESH)

No. HC. PCry - U2020-2Ll 1!t' /R11
Dated Guwahati, 2U1012020.

ln

0v
From: Sri Karabi Das

Dy. Registrar (Judl.-V)& APIo

Gauhati High Court.

Gu,,^/ahati - 781.001

To

Sub : Reply to your letter dtd 21109/2020

Sir,

With regard to your letter dtd 21e September, 2020, I am directed to inform

you that subject matter of your letter mentioned above don't fall within ambit of

RTI Act and if required, you may seek judicial remedy. Accordingly your letter along

with all its enclosure is returned herewith.

o

v Yours sincerely,

qp) 2r.to.7o
L0

Dy. Registrar (Judl.-V)& APIO
Gauhati Hioh Court. Guwahati

+)''Fto

y'. on 
^un 

Choudhury

Aaradhya Garments, Near BATA

Main road, Tezpur, Assam-784001

Q,,
/.t'

\
g.

o0

v



:
THE GAUHATI HIGH COURT

( HIGH COURT OF ASSAM, NAGALAND, MIZORAM ANO ARUNACHAL PRAOESH )

NO.HC.)cOor' - 1412018/ | l6 /RTr
Dated Guwahati, 22 I l0 12020

From Sri Rafique Ahmed Tapadar
Reglstrar (Judicial) & PIO

Gauhati High Court.
Guwahati - 781001

To Addl. Oistrict and Sessions Judge cum PIO,

Silchar, Cachar.

SuE

Ref:

Madam,

With reference to the above, I am forwardinq herewith a RTI application dated

26tOgl2O2O of Mr. Amal Pal Choudhury, for taking necessary action from your end, the subject

matter of which seems to be under your jurisdiction. Reply, tf any, may directly be sent to the

applicant.

Yours faithfully,

Encl: As stated above

Request for information under Right to Information Act, 2005,

RTI application by Ml. Amal Pal Choudhury, Reqd. Vide 2812020-21 dtd l9l1ol2020

sd/_
Reoistrar (Judl) & PIO

Gauhati Hioh court. Guwahati

Ptemo No. No. HC.)CCXV -14l21l8t I l7 / RTI, dated the 2211012020

Copy to:
Mr. Amai Pal Choudhury, House No-R/3, Michael Madhusudan Sarani, N S'Avenue'

Silchar, Cachar- 788005. You are requested to apProach the above PIO for getting the

information 
R. 6. Ta\E:erL

Reqi ar (Judl) & Pto
au h

?,

h ti

\ir lto



FORM-D
Rejection Order

lRule 4 (iii)l
No. HC.xrxV-01/2020'2U i lll RI1

Dated 10/11/2020

An appeal against the above order, rf preferred, may be made before fhe

Registrar General / Appellate Aulhorafy, Gauhati High Court, Guwahati 781001'

un;er Section 19 of the Right to InFormation Act, 2005 and as per provision cF Rule

7 of lhe Gauhati High Court (RTl) Rules, 2008, within thirty days from the receipt of

o
From Sri Rafique Ahmed Tapadar

Registrar (ludicial) & PIO

Gauhati High Court.
Guwahati - 781 001

To Sampurna Behura
A-2110. Grounds Floor
Greenfi elds Colony, Sector-42
Faridabad, Haryana' 121010

Sub

Ref:

Reply under RTI Act, 2005.

Your RTI application dated 1710912020 Regrste.ed I0 No 35/2020-21

dated 03/11/2020

I'ladam,
With reference to the above, this is to inform you that the requisite fee

of Rs 1O/- paid through IPO, ought to have been paid in favour of "Registrar

General, Gauhati High Court", payable at Guwahati, instead of "Accounts Officer,

High Court of Gauhati", hence, your applicatron is rejected for not complying with

Rule g(iii) of the Gauhati High Court (Right to Information) Rules, 2008 The IPO so

enclosed with your application, is returned herewith

You may re-submit the RTI application after rectifying the defioency'

this reply.

Enclosed:- IPO 47 F279902

P

Yours Sincerely,

R . <r. -r- .)q) cl)\._-
'o . (\. -Lr)

Registrar (ludicial) & PIO

Gauhatl Hiqh Couft.,W,
4



FORM.D
Rejection Order

lRule 4 (iii)l
No. HC.)cO(u-Or/202O-2U t\el fi7

Dated 09/11/2020

From: Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court.
Guwahati - 781 001

To Dr. Bollineni Keerti
President, Vasavya Mahila Mandali
Mobile - 9848Y252i

sJb

Ref:

Reply under RTI Act, 2005

Your RTI application dated 12110/2020 Registered ID No. 3212020-21
dateJ 221t012020

Madam,

With reference to the above, slis is to inform you that as per Rule 9 (ii) &
(iii) of the Gauhati High Court (RTI) Rules, 2008, the application fee is to be paid by
cash / demand draft / pay order, in favour of'Registrar General, Gauhati High

Courf, payable at Guwahati and application fe€ by way of'court fee' is not a valid
mode of payment.

Hence, your application is reiected for not complying with Rule 9 (ii) &(ir)
of the Gauhati High Court (Right to Information) Rules, 2008-

You may re-submit your application rectifying the defrciency

An appeal against the above order, if preferred, may be made before the
Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001,

under Section 19 of the Right to Information Act 2005 and as per provision of Rule

7 of the Gauhati High Court (RTI) Rules, 2008, within thirty days from the receipt of
this reply.

Yours farthfully,

e . .r =-\ -i ",1.U
o.t. rl. 10,

Registrar (ludicial) & PIO
Gauhati High Court.



FORM . E

Form of supply of information to the applicant

IRule 4 (iv)]

No. Hc,rccff -01/2020-21/ 11& Rn
Dared 10/11/2020

From Sri Rafique Ahmed TaPadar
Registrar (Judicial) & PIO

Gauhati High Court
Guwahatl-781001

To Sri Aiai Tandon

117l1V45, R.S.Puram

Sarvodaya Nagar, KanPUr

Sub : Information under RT1 Act

Ref Your RTI Application dated 06/10i2020 Regd Vide ID No 30 & 31/2020-21

dated 2ulol2o2o.

Sir,

With reference to the above, the information pertaining to your queries are provided herein

belo,.v

Reolv to ouerv No. 1.: Subject matter of the query is not available with this Registry' so' no

information can be furnished in this regard

Yours Sincerely,

t..p-.t^pa\<Q-
lo . rr' _L+

Registrar (Judrcial) & PiO
h H G h ti

o$ \lJI

I
1

E

,t

.i

..1

11

[,:.



o (u
FORM - O

Form of supply of information to the applicant

IRule 4 (iii)]

No, HC.)cCxV -01/2020-2V l!1/ nrt
Dated 10/11/2020

From Sri Rafique Ahmed TaPadar
Registrar (Judicial) & PIO

Gauhati High Court
Guwahati-781001

To ;l Sri Bidyut Bikash Goswami

Statement Section

Gauhati High Court, Guwahati

Sub : Information under RTI Act

Ref Your RTI Application dated 21l10i2020 Regd Vide ID No 2912020-21

dated 2111012024.

Sir,

with reference ro the above, the information pertaining to your querres are provided herein

below

iect matter of the query is related to DP No-07/2020,
P.eolv to 0uery No. 1,2 & 3:Sub

\n/hich is under process. So, lnformation cannot be furnished under section 8 (1Xh) and 8

(1) 0) of Rn Act, 2005, t.iihich prohibrG such disclosure

An appeal against the above order, if preferred, may be made before the Reqistrar

General / Appellate Authority, Gauhati High Court, Guwahati- 781001' under Section 19 of

the Right to lnformatjon Act, 2005 and as per provision of Rule 7 of the Gauhati High Court

(RTl) Rules, 2008, within thirty days from the receipt of this reply'

I.{\
i]P\ \

Yours SincerelY,

e .n . -, -f ^><\-
ro r\. 1-o

Registrar (.ludicial) & PIO

H hati
:l

\-)l
\ ii

\

\r



FORM - E

Forrn of s!pply of information lo lhe applicant

[Rule a (rv)]

l,Jo. HC.XXXV -0r/2020-2Uli j / RX
Dated S.lt jlzozo

From sri Rafique Ahmed Tap3cdr
Registrar (ludlcrai) & PIO
Gauhati High Court
Guwahati-781001

Sri Inamul l"lajid
O/o Civil ludge and Assistant Sessions ludge
tlongaon, Assam

To

Ref Your RTI Application dalcd 22ll0l2a2a Regd. vrde 1D No. 36/2020-21
dated 04/1U2020.

5r.,b : Inforqiation under RTI Act

S t,

Be!lv to cuerv No. (r) ; Com pule. Typrst are treated as Nlnlsterial cadre Jnder "the drdft

With reFerence to the above, thc rnformatron petaininq lo tour quenes are provided he'ern

beiow:

Assam Dlstflct Cou( Employees Seryrce Rule. 2018". The draft service r,r e of tl'e Sub-

ordinate Courts is pending with the Government of Assam.

Reolv to qiien' No. (ii) : Accord ng to notilcalron no HCXXIr'll-21/2017./27I/R.Ccl Cated

l4llOl2A2O the post of Computer Typist rn lhe Sub'o.dinate Courts of Assao ihall be

treatcd as equrvalent to LDA. Copyrst and Typrst for the purpose of orcn]ottoF. Klndlv note

thai pay related matters of e.nployces of Slrbordrnate CoLrrts are not wllhrrr purvrev/ of rhrs

Re9istry.

Reolv to ouenl No. (iir) - The Craft serurce rlle ot ihe Sub-o:c;nate Couts rs pend rg witl'

the Governmeot o!'Assam. lt ,vl be .lvaldbe for all o.ce Lt gel-< approvai frcln tle

Government of Assam.

Yours Srncerely,

r*-r-.jL

Registrar (ludiciai) & PIO
a hati Hiah Cou rt,Guwahatiq

,JJ



FORI,I . E
Form of supply of information to the applicint

lRule 4 (iv)l

No. HC.Ddv 4112020-2111) 4 RIl
Dated iol1r/2020

From Sri Rafique Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court
Guwahati-781001

To Mr. Atiqur Rahman
North Barpeta, P.O.+ P.S.- Barpeta
Assam, Pin- 781301

Sub : Information under RTI Act.

Ref Your RTI Application dated 03/1U2020 Regd. Vide ID No. 33/2020-21
dated 03/11/2020.

Sir,

With reference to the above, the informabon pertaining to your queries are provided herein
below:

Reolv to ouerv No. (i) : Categories of employees indicated in Rule 6 (1) and 6 (4) oF Assam

Oistrict & Sessions ludge Establishment (Ministerial) Service Rule 1987 may apply for the

post of Sheristadar in the establishment of Oistrict & Sessions Judge, Family court and

MACT.

ReDly to quCry No- 13D This will be guided by Assam District & Sessions Judge Establishment

(lvlinisterial) Service Rule 1987 not by Assam Chief Judicial Magistrate Establishment

(Ministerial) Service Rule 1987.

Reolv to ouery No. ( iii) Query demands opinion or advice of the PlO, kindly note that,

rendering of opinion/advices etc. do not fall under the purview of RTI Act, 2005

Yours Sincerely,

4.. 
".r 

' 't--1',.1"F-
_r-6 , \t. 1!

Registrar (Judicial) & PIO
hati



Ref

FORM - E
Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC,)C(ru -01/2020-2V1?.i/ RTr

Dated .\qtl2o2o

From Sri Rafique Ahmed Tapadar
Regiskar (ludicial) & PIo
Gauhati High Court
Guwahab-781001

To Manideep
x Road, edulla bayyaram village,
Pinapaka Mandal, Bhadradi kothangudem dist
Pin-507777

Sub : Information under RTI Act

Your RTI Application dated 13/10/2020 Regd. Vlde ID No. 38/2020-21
dated 05/11/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein

below:

ReDlv to ouerv No. 2 : Total number of cases instituted , disposed, pending and types of

cases at Gauhatj High Court as ayailable with this Registry, Principal seat and its oudying

benches (fiom 1986 to September,2020) ; while for state of Assam, number of Subordinate

courts, cases pending there and types of cases (ftom 2005 to S€ptember,2o2o) are provided

in separate sheeE attached herewith.

Please be noted that under the RTI Act, information as it exists only is to be

provided.

An appeal against the above order, if preferred, may be made before the Registrar

General / Appellate Authority, Gauhati High Court, Guwahati- 781001, under iection 19 of

the Right to Information Act, 2005 and as per provision of Rule 7 of the Gauhati High Court

(RTI) Rules, 2008, within thifi days from the receipt of this reply.

Yours Sincerely,

R. \.<\ T-i4\aD

1'- '\\ _ 1-o

Registrar (Judicial) & PIO
ha

$, .i{ t\\

J,

'1
..i



THE GAUHATI HIGH COUR,T

( HIGH COURT OF ASSAM. NAGALANO. MIZORAM ANO ARUNACHAL PRADESH )

NO.HC.)CffV - 14120181 1zt<1R17

Dated Guwahati, ?.\/ f l l2O2O

Sri Karabi Das

Dy. Registrar (Judl.-V) & APIO
Gauhati High Court.
Guwahati - 781001

To : Addl. District and S€ssions Judge / Chief Judicial Magisfate cum PIO,

From

Encl: As stated above

Barpeta / Baska / Bongaigaon / Cachar / Chirang/ Darrdng / Dhemaji / Dhubri /
Dibrugarh / Dima Hasao / Goalpara / Golaghat / Hailakandi / Jorhat / Kamrup (M)/
Kamrup (R), Amingdon / Karbi Anglong / Kadmganj / Kokajhar / LakhimPur /
Morigaon / Nagaon / Nalbari / Sivasagar / SoniFur / Insukia / Udalguri.

Sub:

Ref:

5ir,

with reference to the above, I am foMarding herewith a RTI application dated

O4tLltzO2O of Sri Saitezaa, for taking necessary action from your end in respect of query as

subject matter of which seems to be under your iurisdictjon Kindly note that in respect of

Gauhati High Court, there is no such budget allocation Reply, if any, may directly be sent to

the applicant.

The necessary application fee in this connection is received by the forwarded Public

Authority

Yours faithfully,

Request for information under Right to Information Act, 2005.

RTI application by l,lr. saitezaa, Regd. \4de 4312020-Zl dtd 20lLl/2020

i

i

I

I

I

n*r,, 
'o'

Dv. istrar (Judl) APIO

Memo No. No. HC-X)frV -1412018/ \ ] 5 / RTI, dated lhe ?r.llll2020
Copy to:

Sri Saitezaa, 15-21-151, Balaji Nagar, Kukatpally, Medehal, Hyderabad, Pin-500072' He

is requested to approach the abovementioned PIOS for getting the information in respect of his

query.

ut)
2Q'll )tto

hCo
\\

h ti

APIODY. istrar (Judl)

/ttr0
Yv\

h ti

\
D
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THE GAUHATI HIGH COURT

( HIGH COURT OF ASSAM, NAGALAND. MIZORAM AND ARUNACHAL PRADESH )

NO.HC.rc0o - L4l20L8l t \g lRrT
Dated Guwahau, a+./11/2020

From Sri Karabi Das
Dy. Reqistrar (Judl.-V) & APIO

Gauhati High Court.
Guwahati - 781001

To Addl. Oistrict and Sessions Judge cum PIO,

Distict & Sessions ludge Office, Nagaon
Pin -782001

Sub

Ref:

Sir,

With reference to the above, I am forwarding herewith a RTI application dated

@lLLtzOzO of Mr. RituPama Patar, for faking necessary action from your end in respect of his

query, as subiect matter of which seems to be under your jurisdiction. Reply, if any, may

directly be sent to the applicant.

The necessary application fee in this connection is re€eived by the forwarded Public

Authority.

Encl: As stated above
Yours faithfully,

, t -')
I(W 2t 1t 10!D

Dv.Registrar (ludl-U & APIO

Gauhati Hroh Court, Gljryaheli

.r,
P-
i.

A

t Request for information under Right to lnformahon Act, 2005.

RTI application by I4r. Rituparna Patar, Regd. vide 4412020-21 dld 241rU2020

Dv.Reoistrar (JUdt-v) & APto
Gauhati Hiqh Court. Guwahati

',i:-
a

..t

.1.

,t
{

Memo No. No. HC.)CO(V -1412 OtEt l1-l ]RTI, dated *" L*rrrroro 
--$s'F

Copy to:
Mr. Rituparna Patar,Vill-Balisara, P.O-Phulaguri, P.S.-Raha, Nagaon-782103. He is

requested to approach tle abovementioned PIOS for getting the information in respect of his

query no-1 & 2.

\4/

,#
s



FORM - E
Form of supply of information to the applicant

lRule a (iv)l ol
No. HC.yJCry -01/2O20-2Ltt3O I Rn

oated2?.lLrl2o2o\

From : Sri Rafique Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court
Guwahati-781001

Toi 1,1r. Surjya Kanta Ramchiary
Gauhati High Court,Guwahati

Ref

Sub i Information under RTI Act.

Your RTI Application dated 05/11/2020 Regd. Vide ID No.3712020-21
dared 05/11/2020.

5ir,
With reference to your RTI application, I am furnishing herewith the Office note of

the Registsy, along h,ith the approval of the Hontle Chief Justice with regards to
regularization of appointrnent of Sri Nirod Sarma in the post of the Secretary to the Honble
Chief Jushce,

Enclo: as mentioned

Yours Sincerely,

a . Jq . -r_ocC dlO

rt. t\ - 10
Registrar (ludicial) & PIO

Gauhati Hioh Court.Guwahati.

f

$}"
v



Y
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FORM - E
Form of supply of information to the applicant

lRule a (iv)l

No. Hc.xxxv -OU2020-21173U RIl
oated z,ltzl2o2o

From : Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Mr. BCS Prasad
2-1-98, Raghavendra Colony
Uppal, Hyderabad, Pin-500039

Sub : Information under RTI Act.

Ref: Your RTI Application dated l0/1U2020 Regd. Vide ID No. 39/2020-21
dated 16/11/2020.

Sir,

With reference to the above, the information pertaining to your queries are provided herein
below:

ReDlv to ouerv No. (i) : Oldest pending case of Gauhati High Court is CR(HC) 16l199a,

cR(HC) 1711994.

ReolY to querv No. (ii) Oldest pending criminal case of Gauhal High Court is CRL REV (P)

242212003.

Reolv to ouerv No. (iii) : There is no Commercial case pending at the Gauhati Hrgh Court.

Reolv to ouerv No. (iv) : Oldest pending Property related case of Gauhati High Court is RSA

321t999.

Replv to ouerv No. (v) : Oldest pending Service(Govemment jobs) case of Gauhati High

Court is wP(C) 3n512W3.

Reolv to ouerv No. (vi) : Oldest pending case under Companies Act,1956 at the Gauhati High

Court is Company Pet. No.- 2(A) /2003.

Yours Sincerely,

.R. cl -r^ 
f*! 

qD-

-"- . r )-. 1o

Registrar (ludioal) & PIO
Gauhati Hiqtlcou+,Guwahati

NSF-



From

To

Sub:

Ref:

Sir,

FORM.D
Rejection Order

IRule a (iii)]
No. HC.lCfiv -{1/2orsl(y1t Rr7

Dated .?-lrzl2ozo

Sri Rafique Ahmed Tapadar,
Registrar (Judicial) & PIO,

Gauhati High Court,
Guwahati-781001

Sri Bidyut Karmakar

C/o- Badal Karmakar

I Kalahbhanga, WN-3
Barpeta Rd-781315

Information under RTI Act.

Your RTI Application dared 11/11/2020, Regd. Vide ID No. 4112020 dtd t811112020

With reference to the above, the information pertaining to your query is
provided herein below:
Reolv to ouerv : No- 1 and 2: As your queries are hypothetical in nature, this PIO

cannot render his personal opinion or commenb in this regard.

Please be noted that under the RTI Act, information as it exists only is to be
provided.

An appeal against the above order, if preferred, may be made before the

Registrar General / Appellate Authority, Gauhati High CouG Guwahati- 781001, under

Section 19 of the Right to Information Act, 2005 and as per provision of Rule 7 of

the Gauhati High Court (RTl) Rules, 2008, within thirty days from the receipt of this

reply.

Yours sincerely

c. c. t-t/)-\-
!L.1L.r-o

Registrar (ludicial) & PIO

>aN)



FORM 'E'
Form of supply of information to the applicant

lRule 4 (iv)]

er 345l'('zt
he.L'U

V.rcn'
aff

,ah
Yours sincerely,

Q . s' -,-:rs) ch-
a1. \1, 10

Registrar (iudicial) & PIO

ol
No. HC.xxXV {)2/20181133 / Rrr

oated 02112/2020
From; Sri Rafique Ahmed Tapadar

Registrar (ludictat)& PIO

Gauhati High Court.

To Shri S. Sharma, AJs

Crvil Judge(Sr.Div.) & Assistant Sessions Judge
Court no-3, Kamrup(M)

Sub

Ref:

Information under RTI Act

Your RTI application dated 2311U2020
(Regd. r0 No. 4s12020-21 dated 24l1tl2o2o)

Sir,

With reference to the above, the information pertaining to your query is provided
herern below :

Reolv to ouerv: Photocopies of Answer Script in respect of Lmited Department

Competitive Examination, 2020, is ready to be provided as per your request. you are to
pay cost of Rs. 345/- (Rupees three forty five) onty (i.e. @ Rs. 5/- per sheet x 69

sheets), by Pay Order / DD, in favour of'Registrar General, Gauhati High Court,, payable

at Guwahatr, as per provision of Secuon 7(3) of the RTI Act, 2005 and Rute g(i)(Axiv) of

the Gauhati High Court (RTI) Rules, 2008, so as to enabte us to send the said

documents. You may also pay the amount by cash and collect the same trom the RTI

Cell, Gauhati High Court.

Kindly note that there is no model answer key for the LDC Examinat on ,,P

1-a-trI

Jstct''

r.l tf^J
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FORM . E
Form of supply of informa$on to the applicant

lRule 4 (iv)I

No. Hc.ncry -O1/2020-zU I Sql Rrl
Dated fi.l12/zo2o

From : Sri Rafique Ahmed Tapadar
Registrar (Judiciat) & PIo
Gauhati High Court
Guwahati-781001

To :' Sri Amandeep Pathak
C/o- Ashok Kumar pathak
W-3/553, Shaheed Udham Singh Nagar
Malout, Punjab, Pin-152107

Sub : Information under RTI Act

Ref : Your RTI Application dated 18/11/2020, Regd. vide ID No. 47l2O2O_21
dated 031 t2/202o .

Sir,

With reference to the above, I am to inform you that, under Rule 5(e) of the
Gauhati High Court (RTI) Rules, 2OOB, certified copies of case records are exempted from
disclosure. The information are to be obtained by following the procedure prescribed (for
obtainang certified copies) under the Gauhati High Court Rutes, 2007.

Yours Sincerely,

a. .n . T.-\".l)"^!L
- \. , t 1. !u

Registrar (Judicial) & PIO
GU ha

ll Lo

\
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From Sri Karabi Das
Dy. Registrar (Judl.-V) & APIO
Gauhati High Court.
Guwahati - 781001

To : Addl. District and Sessions Judge / Chief Judicial Magistate cum PIO,

Barpeta / Baska / Bongaigaon / Cachar lChirungl Darrdng / Dhemaji / Dhubri /
Dibrugarh / Dima Hasao / Goalpara / Golaghat / Hailakandi / Jorhat / Kamrup (M)/
Kamrup (R), Amingaon / Karti Anglong / Karimganj / Kokrajhar / Lakhimpur /
Morigaon / Nagaon/ Nalbari / Sivasagar / Soni$ur / l'insukia / Udalguri.

Sub:

Ref:

Sir,

With reference to the above, I am forwarding herewith a RTI application dated

l1llv2020 of Mr. Hanif-ur Rehman, for taking necessary action from your end in respect of

query no- I & 2, as subject matter of which seems to be under your jurisdiction. R.eply, if any,

may directly be sent to the applicant.

The necessary application fee in this connection is received by the forwarded Public

Authority.

THE GAUHATT HrGH COU8T
( HIGH COURT OF ASSAM, NAGALANO, MIZORAM AND ARUNACHAL PRADESH )

NO.HC.)CC(V - 1412018/ I iL lR17
Dated GulYahati, l.ltt t t tzozo

Request for information under Right to tnformation Act 2005.

RTl application by Flr. Hanif-ur Rehman, Regd. Vide 4012020-2f dld tBllU2o2O

":Jl
Encl: As stated above

!0\

Gauhati Hiqh Court, Guwahatiir'*,,

Yours faithfully,

4,, ,, ,,o''
Dv.Reqistrar (Judt) & APIO

H,,'o*

Mr. Hanif-ur Rehman, E-16, East of Kailash, Lala Lajput Rai Marg, New Delhi-l10065. He
is requested to approach the abovementioned PIOS for getting the information in respect of his
query.

,.t"lemo No. No. Hc.)ocry -14l21r8l lL{ / RTI, dated the ?k./11/2020
Copy to:

*4,
:;

/
Dv.Reqistrar Ljudl) & APIO

wah

r.l

h

tl

p.u,i-r rooii ioiiii;"-;;# " r..'qJ"' tu lqJvs

uT/otlar*g,l /
Under Serretary to the Govt. ofAssam & SPIO

t u

K'.
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Political Depanment. Dispur
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;. .!r

'I

tyr, Hanif-ur Rehman,
-F-16. East of Kailash, Iala Lajput Rai llarq,

New Delhi- 110065

FORM - E

Form of supply of information to the applicant

IRule a (iv)]

'g

From Sri Raflque Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court
Guwahati-781001

TO

Sub : Infor!'nation under RTI Act

Re[ : Your RTI Application dated r8/08i2020 Regd. Vide ID No. 40/2020-21 dtd 1B/11/2020

Sir,

Wlfh refercnce to thc abovc, the information pertarninq to your queries are providcd heretrr

below.
Reply !o Qlery la. ! & 2 : Forvrarded to ail districts coufts of Assam under Section 6(l)(i)

ot tlrr: Right to InFormatron Act, 2005 vide letter dtd HCXXXV-14/20181126 1271P,11 dld

)41 lll2O)0 (letter attached hererarth).

Replv to Query No '}]l.& 5 : The subject mafter of the query relates to Home Deparlment

of every state

No. Hc.xxxv 01lzo20 2rl) 31 RrI
Dal€d q1t2l2o2o

Yours Sincerely,
? . ,o -^l-., -'l "tr-_E9.rt,1u

Reqistrar (.ludicial) & PIO

uwahati
I

Sr/ .rr
o^

Gauha!1

N 1F
{,1t

-1.

Delhi-l 10065 tbr information.

"z-::-7'
a/o?)kno(n/_/-

/
I

Under Secrctary !o the Gort. of Assam & SPIO

Political DePantnent. DisPur'

\Y
'(r\.
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FORM - E
Form of supply of information to the applicant

lRule 4 (iv)l ol
No. HC.)oC(r' -Or/2020-2tlu(t Rrr

oat€d qJD/2020
From Sri Rafique Ahmed Tapadar,

Registrar (Judicial) & PIO,

Gauhati High Court,
Guwahati-781001

Mr. Surjya Kanta Ramchiary
Gauhati High Court, Guwahafi

.tO

Yours sincerely,

i. ", --no).IL-\
6) 

'L.\-
Reqistrar (ludrcial) & PIO

Gauhatr Hioh Court. Guwalrati.--- ,Mn'-- --

To

Sub

Ref:

Information under RTI Act

Your RTI Applicatjon dated 2511U2O20, Regd. Vide ID No.4612020-21 dated
2s11112020.

Sir,

With reference to the above, the representation dated 24lO9l2O2O is pending For

disposai by Honble Chief Justice (Acting) of Gauhati High Court, Guyiahati.

.tP



From

To

FORM - E

Form of supply of information to the applicant

[Rule 4 (iv)]

No. Hc.)cory -{1/2020-211 l38l RI7
Da:trjd 17,.tt2t2o2o

Sri Rafique Ahmed Tapadar,
Registrar (Judicial) & PIO,

Gauhati High Court,

Guwahati-781001

Mr. B. Ranjith Kumar

H.No-6-6-269/79,

Arunjyoti Colony, Gandhi Nagar

Hyderabad-500080, Telengana

Information under RTI Act

Your RTI Application dated 17111/2020-21, Regd. Vide ID No. 4212020-21 dated
19lru2o20

witi reference to the above, the information pertaining to your queries in the
various Applications referred to above, is as below:

Ouerv no.-1.2. 3. and 15-The information sought for relates to stay orders

granted by Honble Gauhati High Court is not available with this Registry in the

format required. Although all orders of the High Court are uploaded at High Court

website but it is not possible to segregate the information sought for.

Please note that under the RTI Act, information as rt exists only is to be

provided.

Yours sincerely,

R - .a. "fq\'qaql--
rt..1-.1l'

Registrar (Judicial) &
Gauhati Hiah Court, Guwahati

Sub

Ref:

Sir,

iw

\
\



FORM.D
Rejection Order

IRule a (iir)]
No. HC_)C(XV-O1/2020-21/l Lql RT

oated 11112/2020 -

From:

To

Mr. Rafique Ahmed Tapadar
Registrar (Judicial) & pIO
Gauhati High Court.
Guwahati - 781 001

Mr. Indreswar Nath

Six mile, Chachal, Bichitrapath byelane
House oo.-6, chy-22

Reply under RTI Act, 2005.

Your RTI application dated t4l1U20ZO Registered ID No. 51/2020-21
dated 2Ut2l2O20

Sub :

Ref:

Sir,

t

With reference to the above, this is to inform you that as per Rule 9 (ii) &
(iii) of the Gauhati High Court (RTI) Rules, 2008, the appticarion fee(Rs.10) is to be
paid by cash / demand dtaft I pay order, in fuvour of'Registrar General, Gauhati
High Court', payable at Guwahati and your application doesn,t come with required
fee.

Hence, your application is rejected for not comptying \,ith Rule 9 (ii) A(iii) of
the Gauhati High Couft (Right to Information) Rules, 2008.

You may re-submit your application reqtifying the deficiency.

An appeal against the above order, if preferred, may be made beFore the
Registrar General / Appellate Authority, Gauhati High Court, Guwahati- 781001,
under Section 19 of the Right to InFormation Act, 2OO5 and as per provision of Rule
7 of the Gauhati High Court (RTI) Rules, 2008, within thirty days from the receipt of
this reply.

Yours sincerely,

e. .^ - -r-1r..)ecl_
\!. !r

Registrar (Judicial) & PIO
Gauhati Hiqh Court.

i
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T.$

clcF .rrttE?8 sEcre.nlim
R!.Jr ro. r r..3-.9r2--Dt2al u lzo
D€rp'r.-lr Ne. I 8,,...,........,.......__sril.rr)

E-{"ffi\ \ffi
E'+?

k4
h',+
t,c
Ft,"-.

V'
--d

F,u

;i,-^{
F

;

: "i!r'

4
1

!. 
- ': ' :.i1. i ': r15 r'! i': \,r1.,'Lr. ) r j,. r:



FORM - E
Form of supply of information to the applicant

lRule 4 (iv)l

No. HC.XWV -01/2020-2! tqy Rfi
Dated ?.+lr2l2o2o

From Sri Rafique Ahmed Tapadar
Registrar (Judicial) & pIO
Gauhati High Court
Guwahati-781001

To Mr. Bijit Sonowat
Enrl. No- 441 0f 2016
Advocate, Jayanta Enclave,
Housing society A(1), Pin-781022

Sub : lnformation under RTI Act.

Ref: Your RTI Appticntion dated t9ltzl212} Regd. Vide ID No. 49/2020_21 dtd l[,lfzl2l2l
Sir,

With reference to the above, the informatjon pertaining to your queries are provided herein
below:

ReDlv to Ouerv No. 1

0

No such complaint bearing no. HC.XVI2OO!/pt.tt/63lRV, Dated
75/0212020 was received against Mr. Ind.a Mohan Baruah, employee of Gauhati High Court
from Kalyan Das and others.

Replv to Ouerv No. 2 : Doesn,t arise in view of information at Sl. No.1.

gq)

't
Yourc Sincerely,

R. F. ---.\.-a) cfl_

tz, r.r-. -r- -
Registrar (Judicial) & pIO

Uh h uwaha

I
I
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FORi4 . E

Form of supply of information to the applicant
[Rule a (iv)]

No. HC.)COor' -oU2 O2O 27/11t1 RT
Dated ?l.t12l2o2o

From Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Mr. Labu Sinha,

Vill- Nobel Pathar, P.O. & P.S.-lYisamari

SoniFur, Assam

Sub : Information under RTI Act

Ref I Your RTI Application dated 08/1212020 Regd. Vide ID No. 48/2020-21 dtd
08/1212020

Sir,

With reference to the above, the information pertaining to your queries

are provided herein below:

Reolv to Ouerv No.3 (bxi) : Your plea regarding pay protection has been

rejected. AII of6ce notes related to your application dated 20/12,/2019 are

furnished herewith.

Replv to Ouerv No. 3 (b)(ii): Copy of the service book along with EL statement

are furnished herewith.

Yours sincerely,
c. .,q. 'r-*l J-St

t-1 . \\-. r-!
Registrar (ludicial) & PlO
Gauhati Hiqh Couft, Guwahati

!

a



FORIII 'E'
Form of supply of information to the applicant

IRure 4 (iv)]
No. HC.XXXV -02/2O2O-2U142J Rrl

oate 6lotlzozt
From I Sri Rafique Ahmed Tapadar

Registrar (Judicial)& PIO

Gauhati High Court

To Mr. Hemanga Barman

House No- 106, Mukunda Madhab Kutir
Bhagadutta Path, Durgasaroba., Kamakhya Gate

Guwahati - 781009

Ref: Your RTI application daled: 2711212020, Regd. Vide ID No.50/2020-21

dated, ZLlL2/2020.

Sir,

With reference to the above, the information pertaining to your query is
provided herein below :

Replv to ouery:

(Al Regarding questjon no-g of AiS Grade lll prelims, 2020:
Answer of both (i & ii) the questions are available in public domain and as

sJch can be verified form the source.
(iii) No

(iv)The questjon was cancelled on recommendation of Hon'ble Recruitment

Committee.

(E) Regarding question no- 41 of AJS Grade III prelims, 2020:
(i),(ii) & (iii) questions pertains to the content and interpretdtion of Cr.P.C.

The PIO of the Gauhati High Court is not supposed to give his opinion/views on

those aspects.
(iv) & (v) these are vague questions, whrch cannot be entertained under RTI

ACT,2005.

(C) regarding question no- 47 of AJS Grade I1I prelims, 2020:
(i),(ii),(iii) & (iv) questions peftains to the content and interpretation of Cr.P.C.

The PIO of the Gauhati High Court is not supposed to give his opinion/views on

those aspecls.

(Dl The Xerox copy of Ol,1R Answer sheet in respect of AJS Grade-III
preliminary examination 2020 is attached herewith.

DIL

n .;..*X\r'. 'rr
l\.r.* ',

r^r'rfr,-r\\lJo\'
,

d {'
Yours sincerely,
a s - -r-p.^! sft-

-r,^. o' \_t
Reqistrar (ludicial) & PIO

Gauhati Hiqb Coqrt, Guwahati

'u,Y,it:t

fl



CIL,FORM 'E'
Form of supply oF information to the applicant

lRule a (iv)l
No. HC.XXXV -0212019/ 1+21 Rn

Dated 0!701/2021
From: Sri Rafique Ahmed Tapadar

Registrar (Judrcial)& PIO

Gauhati High Court, Guwahati

To t"1r. Murshid Ali Choudhury
Senior Judicial Assistant,
Gauhati High Court

Sub

Ref

Q,.,.:r.-t- o- o s l' l ro ut

,pb4

lnformation under RTI Act.

Your RTI application daled 28/1212020, Regd. Vide ID No.53/2020-21

dated 28/7212020.

5ir,

With reference [o the above, photocopy of OMR answer scrjpt in respect of

yourself / Roll No. 2650 of AIS Grade III, 2020, preliminary examination is enclosed

herewith.

Enclo : as stated

Yours sincerely,

R. -F. -rA\r.r'!..fr-
.s' . or. 2l

Registrar (Judicial) & PIO
Gauhati Hiqh Court, Guwahati.

i
i



FORM 'E'
Form of supply of inFormauon to the applicant

lRure 4 (iv)l

(-

No. HC.XXXV -{2/2019t lLt+ I RTl
Dated 5..rcrlzozt

Fromr Sri Raflque Ahmed Tapadar
Regiskar (ludicial)& PIO

Gauha[i High Court, Guwahati

To Mr. Nawaj Ahmed
Clo- Noor uddin Ahmed
Vill- Deorail, P.O.-Badarpur
Karimganj- 788806

Sub:

Ref:

Information under RTI Act

Your RTI application datet ?21L212020, Regd. Vide rD No.5t/2020-21
dated 2211212020.

Sir,

Wilh reference to [he above, photocopy of OMR answer script in respect oF

yourself / Roll No. 2718 of AJS Grade III,2020, preliminary examination is enclosed

herewith,

Yours sincerely,

R .n. -t^\. 1.-s\
Enclo : as stated

Registrar (ludicial) & PiO
6auhati Hioh urt, Guwahati

u-J.
,{ouff ftk-'X- @ 

n 
" 
m nart t)

6-ot''o'l



FORM-D
Rejection Order

IRule a (iii)]
U[--

No. HC,X)3ft--01/2019i Jq5l RTI

Dated .h lov2o21

From

To

Sub

Ref:

Sri RaFrque Ahmed Tapadar
Registrar (-ludicial) &PIO

Gauhati High Court.
Guwahati - 781 001

Enclo: IPo no: 43F 082614

\/Mr. Prasun Kanti Das

Nelaii Pally Road, P.O- Senlement Rodd

P.5. & Dist- Karimganj, Pin-788712

Sir,

With reference [o the above, I am directed to lnForm you lhat the -equislte

fee of Rs 1O/- paid through IPO, ought to have been paid in favour of'ReqisLrar

General, Gauhati Hiqh Court', payablc at GuvYahati, instead of 'Public lnformation

oFfrer oF Gauhati High Court'

Hence, your application s rejected for not complving wrth Rule g(ili) of the

Gauhati High Court (Right to InFormalion) Rules, 2008 The 1PO so enclosed 'r'Ji[h

your appllcation, is returned herewlth,

You may re-submit your application rectiryinq the deFiciency'

Reply under RTI Act, 2005

Your RTI application dated 2311212020 Registered vide lD No 59l?020-21

dared 04/01/2021.

Yours srncerely,

e
tq1.^rr--

Regiskar (ludrcial) & PIO

Gauhati Hiah Coud.

v.(,"
6!

I

i



olu
FORM-D

Rejection Order

lRule a (iii)l

\
No. HC.XXXV-{1/20 19 1 1 ttg RI1

Dated .b.lotl2o21

From

To

Sri Rafique Ahmed Tapadar
Regrstrar (Judicial) &PIO
Gauhati High Court.
Guwahati - 781 001

sashi
'{ -o+, xut*uit, New Delhi

Pin -110019, Mob-9711400048

Sub : Reply under RTI Act, 2005.

Ref: Your RT1 application daled llll2l2o2o Registered vide lD No 5812020-21

dared 04/01/2021.

Sir / Madam,

With reference to the above, I am drrected to inform you that the requisite

fee of Rs 10/- pard through IPO, ought to have becn pard in favour of'Registrar

General, Gauhati Hiqh Court', payable at Gurr'rahatr, instead of 'Accounts Offlcer

Department of High Court of Gauhati '

Hence, your applcation is re]ected for not complying with Rule g(iii) of the

Gauhati High Court (Right to Information) Rules, 2OOE The IPO so enclosed with

your application, is returned herewith

You maY re-submit your application rectifying the deFlciency

Yours sincerely,

EncLo: IPO no: 47F 302364
t-1.-1-tL

Registrar (Judicial) & PIO

Gauhati Hioh Court.

e

A,
V/-"
("



FORM - E

Form of supply of information to the applicant

[Rule 4 (iv)]

No. HC.Xxxv 4u2o2o-2u 148 I RIl
oarea !.f lotlzozt

From

To Sri MrinmoY Das

ComDuter TYPist

Offlce of the lvlunsiff, Bajali, Pathsala

Assam -781325

Sub ; Information under RTI Act

Ref : Your RT1 Application dated 06/11/2O2O Regd' vide ID No 60/2020-21

dared 04/0u2021

Sir,

With reference to the above, the informabon petaining to your queries are provided herein

below:

the post of Computer typist is not mentioneC in the se'vice rulejfor

Sri Rafique Ahmed TaPadar

Registrar (iudicial) & PIO

Gauhati Hrgh Court

Guwahati-781001

Establishment(Ministerial) Service Rule' 1987"'

ItmaybementionherethatdrattserviceruleforcomputertypistoftheSub-ordinate

Courts is under consideration'

Re lv to ouerv No. ( 1)

employees of Subordinate courts of Assam'

Establishment(Ministerial) Service Rule' 1987" and

Re lv to ouery No. (2 ) : doesn't arise

i.e District & Sessions ludge

"The Chief ludicial Magistrate

Yours Sincerely,

R . c{ "r^\. J '-JLre-..r.,rLt
Reqrstrar (ludicial) & PIO

Gauhati Hioh Court Guwahati'

n
u



FORM . E

Form of supply of information to the applicant

IRule a (rv)]

No, HC.XXXV -Ortzoz}'zv )<q I wl
Dated i.Q/o1/2021

From Sri Rafique Ahmed TaPadar
Registrar (ludicial) & PIo
Gauhatj High Court
Guwahati-781001

To Sri Gaurab Dutta
Rani Bagan Housing comPlex,

Pasupati Apt. F1 101, Beltola tiniall

Guwahati- 781028

Sub : InFormation under RTI Act,

Your RTI Application dated 15/1212020. Regd. Vide ID No 56i2020-21

dated 2911212020.

With reference to the above, I am to inform you that the case no WP(C)

2g4)/2}lg has already been disposed on 2llfvz)lg, said order is available at

Gauhati High Court official website You may follow the link

httDs:/ /services.ecourts oov.in/ec urtindiaHC/ case no oho?state cd 6&dis

d=1&cou e=1 Nm =Ass

While in respect of WP(C) 162512019, the case was ast listed on

l4lO5l2O2O, where it was ordered to list after 4(four) weeks but due to Covrd 19

restriction same couldn't be lrsted on time,

Ref

Sir,

Yours Sincerely,
s.- € -'1--\ -}J\-

a1 . o l,Lt
Registrar (ludicial) u Plo

Gauhati H U rt G uwahatiroh

1

I
t

I



FORM . E

Form of supply of rnformatlon to the applicant

lRule 4 (iv)l

No. HC.Xv.XV -OllzQz}-2tll50 I Rr-t

Dated )-.Q.lo1l2o21

From Sri Raflque Ahrned Tapadar

Registrar (ludicial) & PIO

Gauhatl High Court
Guwahati-781001

To Sri Rijaul Haque
Muslimpatty, Ward no- 5

P.O + P.S' Barpeta
Barpeta - 781301, Assam

Sub : lnformation under RTI Act'

Ref Your RTI Applicatio t' daled 2ll12l2)2o Regd vide ID No 5712020-21

dated 0410112021

withreferencetotheabove,theinformationpertalningtoyourqueriesare
provided herein below:

Reolv to ouerv No. (1) : There is provision for promotion of a peon (Grade-IV staff

ofthesubordinatecourtofAssam)tothepostofLDA/copyistin''TheDistrict&

Sessions ludge Establishmenl (l4inisterial) Service Rules' 1987" and "The Assam

Chief ludicial Magistrate Establishment (Ministerial) Service Rules'1987"'

Sir,

:::

,1

Reo to ue.v N o.t zt According to "the District & Sessions ludge

hati hCo UWA

,:};

Establishment(Ministerial) Service Rule, 1987" and "Assam Chief ludicial Maqrstrate

Establishment (Ministerial) Servrce Rules,1987"' rninimum academic qualrflcation

and experience required for promotlon of a peon to the post of LDA/ CopYist are ;

"Who have passed the H S.L.C or equivalent examination and have rendered at

least 7 years oF continuous service in the establishment on the first day of the year

in which selection is made".

Yours Srncerely,

". 
r,. -*[.GJ-5

>1 . ol. 1_{

Registrar (ludicial) & PlO

'*

I

I
t

'j

.-..'

t



FORM . E

Form oF supply oF information to the applicant

IRule a (iv)]

No. HC.XXXV -01/2020-21/ i5 { / Rn
Darcd lr.lovzo2t

From

To

Str,

Sri Raflque Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

Sri I\4aruf Ahmed Choudhury
S/O- Abdul Munim Choudhury
Vill + P.O- l4aizgram
Karimganj - 788712

Sub : lnformation under RTI Act,

Ref Your RTI Application dated 1311212020. Regd. Vrde lD No. 55/2020-21
dated 2911212020.

With reference to the above, the information pertainrng to your queries are
provided herein below:

Number of vacancy positron of Stenographer Grade-lllReDlv to ouerv No. (1)

under District and Subordinate Judiciary of Gauhati High Court (state of Assam) is

68 fsrxtv eroht). (As on 01/0712020)

Reglv to auerv No. (2) : Number of vacancy position of Stenographer Grade II

under District and Subordinate Judiciary of Gauhati Hrgh Court (state of Assam) is

56 (Fi fW six) (As on 01/07/2020)

Reolv to ouerv No. (l) : The Gauhati High Court will notify the recruitment process

of Stenographer rn rts website at the appropriate time,

Yours sincerely,
R . ,^ ' ---(t.^a 

c.n-
}t ar "1- l

Registrar (ludicial) & PIO
Gauhati Hiqh Court,Guwahati

tq\'i



FORM - E
Form of supply oF information to the applicant

IRule 4 (iv)]

Sub. i

Ref.:

n!
\

From: Sri R,A, Tapadar,
Registrar (ludicial)-cum-PIO,
Gauhati High Court,
Guwahati - 781001

To: Smt. Labanya Goswami,
19, Parag Das Path,
Jyotinagar,
Guwahati - 781021

No. HC.)0ory-01/2020-2tl :!:,zJ Rr7

Dated: -Pl of Jan uary,2021

Yours sincerely,
{\ - -.Et.A)c,rl+

Furnishing of inFormation under the RTI Act, 2005.

Your RTI application dated 23-12-2020 registered vide ID No. 6q12020-21

dated 26- i.-2021

Madam,

With reference to the subject cited above, I am to inform you that a

petition, being LA.(C) No. 2241/2020, has been filed for condonation of delay in

respect of Filing No. RSA 1707712019. The said interlocutory application is

pending before the Hon'ble Gauhati High Court and as such, Filing No. RSA

1707112019 has not yet been registered,

I
\

c

.,\

.dlo(r)h*a (nr,)

L



i
I

FORM . E
Form of supply of information to the applicant

lRule 4 (iv)l

to

No. HC.XrxV -0112020-2tl 15 a I Rrr
Dared 1.+J0ll2021

*?"***

From

Tor

Sub

Ref

Srr,

Sr Raf que Ahmed Tapadar
Registrar (ludicial) & Plo
Gauhati Hrgh Court
Guwahati-781001

Sri Subhash Das
Computer Sectron,
Gauhatr High Court, Nevv Building

InFormation under RTI Act.

63
Your RTI Application dated 06/01/2021. Regd. Vide ID No, 6212020-21
dated 06i 01/2021.

6

With reference to the above, sought for documents in respect oF your RTI

Query are attached herewith.

Enclosed I as mentioned

7-f _ O\'2(al

Uale u'6 u l ^-.- r

Yours Sincerely,

a . .e. -^,rl)c&-t
'4J..!..if,

Regrstrar (ludicial) & PIO
Gauhatr Hioh Coun.Guwahati.



Srr,

FOR}I 'E'
Form of supply of lnformation to the applicant

[Rule 4 (iv)]
No. Hc.nory -O1/2O20-2U 151 I Rn

Dated A1.101,12021

From: Sri Raflque Ahmed Tapadar
Registrar (ludicial) & PlO

Gauhati High Court.

Guwahafl - 781001

To Mr. Priya Pal Bhikku ,
Maya Sarovar area, P.O,-Bodhgaya,
Dist-baya, Bihar, Pin-824231.

Sub Your RTI application dated: 10.12.2020, Regd. Vide ID No.6U2020-21 dated

04.01.2021.

With reference to the above, the information pertarning to your query is Drovided

herern below:

Reolv to auerv No- A: Photocopies of the lefte6 sought for will be furnished or the

payment of Rs. 30/- only (i.e. @ Rs. 5/- per sheet x 6 sheets) either in cash or Pay

Order / DD, in favour of'Registrar General, Gauhati Htgh Court', payable at Guwahati,

as per provision of Section 7(3) of the RT1 Act, 2005 and Rule g(iXAXiv) of the

Gauhati High Court (Rn) Rules,2008.

Reoly to query No B: Yes

Reolv to ouerv No- C: Photocopies of the letters sought for will be furnished on the

payment of Rs. 40/- only (i.e. @ Rs. 5/- per sheet x 8 sheets) either in cash or Pay

Order / DD, in hvour of'Registrar General, Gauhati High Court', payable at Gu,r,/ahati,

as per provision of Section 7(3) of the RTI Act, 2005 and Rule g(i)(Axiv) of the

Gauhali High Court (RTI) Rules, 2008.

Reolv to q erv No' D Photocopies of the actron taken reports sought for will be

furnished on the payment of Rs. 40/- only (i.e. @ Rs. 5/- per sheet x 8 sheets) €ither

in cash or Pay Ordet I DD, in favour of'Registrar General, Gauhati High Court', payable

at Guwahati, as per provision of Section 7(3) of the RTI Act, 2005 and Rule g(iXAXiv)

of the Gauhati Hiqh Court (RTI) Rules, 2008.



Replv to ouerv : No-E Mr. fuhim Chamuah, retainer counsel of the Gauhati High

Court Legal Services Committee (GHCLSC), gave opinion in respect to your

representation. Since Mr. Chamuah is the retainer counsel of the GHCEC, no

appointmert letter was issued to him,

Replv to ouery : No- F Photocopies of the opinions sought for will be furnished on the

payment of Rs. 10/- only (i.e. @ Rs. 5/- per sheet x 2 sheets) either in cash or Pay

Order / DD, in favour of'Regisbar General, Gauhati High courf, payable at Guwahati,

as per provision of Section 7(3) of the RTl Act, 2005 and Rule g(iXAXiv) of the

Gauhati High Cou( (RTI) Rules, 2008.

Reply to query No- G: The Secretariat of Hon'ble Chief lustice does not deal with

matters relating to separation of Executive and ludiciary

Replv to ouerv No- H: Photocopies of the relevant documents sought for will be

furnished on the payment of Rs. 90/- only (i.e, @ Rs. 5/- per sheet x 18 sheets) either

in cash or Pay Order / DD, in favour of'Registrar General, Gauhati High courf, payable

at Guwahati, as per provision of Section 7(3) of the RTI Act, 2005 and Rule g(iXAXiv)

of the Gauhati High Court (RTI) Rules, 2008.

Yours Sincerely,

a . e- -.- \.-ic-lr=-
2e. ot.1

Registrar (ludicial) & PIO
Gauhati Hiqh eourt Guwahatr.qF

t"z



.{!

Ref

Sir,

FORM . E

Form of supply of information to the applicant

lRule 4 (iv)l
185

No. HC.XXXV -01/2020-2U 16€, I RI7

oated 'a7.11 .lz02L

From Sri Rafique Ahmed Tapadar
Registrar (Judicial) & PIO
Gauhati High Court
Guwahati-781001

To Sri Amandeep Pathak
C/o- Ashok Kumar Pathak
W-3/553, shaheed Udham Singh Nagar
l'1alout, Punjab, Pin-152107

Sub : lnformation under RTI Act

Your RTI Application dated 10/01/2021, Regd. vide ID No.66/2020-21
dated 2Llou202l.

With reFerence to the above, I am to inform you that, a sample application

form to get certified copy of plaint, annexure and order rs attached herewith K:ndly

note that, only certified hard copies are suppled to the appl;cant in person al the

Copying section of this High Court.

Total fee deposited for case no. PlL44l2OLl;

Court fee for Writ Petition 50 x 10 - 500/

Court fee For Affidavit = 3.30/-

I

l

Court fee for Vakalat ma = 5.s0/-

= 508.801

Yours Sincerely,

i. $ - 'r-r-\ra_)arr--
't-, .,,- \-

Registrar (ludiclal) & PIO

Gauhati Hioh Court. G uwahati



FORM-D
Rejechon Order

IRule a (iri)]
No. HC.xxxv-o1/2019 I 1 5l I RTI

oated .A9 laLlzozr

Sri Raique Ahmed Tapadar
Registrar (ludicial) & PIO

Gauhati High Court.
Guwahatr - 781 001

Sri l"lohit Raj Bhatia

. L -54, Kalkaji, New Delhr
' Pin -It00I9, [4ob-8319374718

Reply under RTI Act, 2005

Your RTI applicatlon daled 2811212020 Reqistered vide ID No, 6412020-21
dated 18/01/2021.

i:\i

From

To:

Sub

Ref:

5ir,

With reference to the above, I am directed to inform you that the requisite

fee of Rs 10/- paid through IPO, ought to have been paid in favour of'Registrar
Generai, Gauhati High Court', payable at Guwahati, rnstead of 'Accounts Orflcer

Department of High Court oF Guwahati '.

Hence, your application is rejected for not complying with Rule 9(iii) of the

Gauhati High Court (Right to Information) Rules, 2008. The IPO so enclosed lvlth
your applrcation, is returned herewith.

You may re-submit your application rectifying the deflciency

Enclo: IPO oot 47F 281241

Yours srncerely,

"'t -.,f - o'..,.
as .ot. H

Registrar (Judicial) & PIO
Gauhatr Hiqh Court.

61,-
?"

I



FORM-D
Relection Order

IRule 4 (iir)]
No. HC.XrxV-01i 202}-2rl!5 ll Rrl

Dared ;s./01/2021

From

To

Sri Raflque Ahmed TaPadar
Registrar (Judicial) &PIO
Gauhati High Court.
Guwahati - 781 001

Sashi
."r -oq, rutrcji, New Delhi

Pin -1 10019, Iaob-9711400048

Sub

Ref:

Reply under RTi Act, 2005.

Your RTI applicarron daled l4lOll2O2I Registered vide ID No 67l202A'21

dated 2u0r12021.

q/3.
{(

Sir i' Madam,

With reference to the above, I am directed to inform you that the requisite

fee of Rs 1O/- paid through lPO, ought to have been pard in favour of 'Reg strar

General, Gauhati High Court', payable at Guwahati, instead of'Accounts Offlcer High

Court of Gauhati '.

Hence, your application is rejected for not complyrng with Rule 9(lii) of the

Gauhati Hlgh Court (Right to lnformation) Rules, 2OOS The IPO so enclosed !'rith

your application, is returned herewith.

Yo'J may re'submit your application rectifyinq the deflciency

Enclo: IPO not 47F 284092

Yours srncerely,

\e. . q' rq\5q')c^r\-
ra .or. V

Regisvar (ludicial) & PIO

Gauhau Hioh Couft.

U



FORM - E
Form of supply of information to the applicant

lRule 4 (lv)l
No. HC.Xmor' -{1/2020-2U LsE Rrl

oa€d.Uo2l2o2t
From :

To

Enclo : 2 pages.

Sri Rafique Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court
Guwahati-781001

Mr.Parthsarathi Loganathan
57C, DWARKAMAHI, BEML 5TH STAGE

IANDAPPA LAYOUT, SECOND [4AIN
RAJARA'ESWARI NAGAR

BANGALORE, PIN.56OO98

Ref

Sub : Information under RTl Act

Your RTI Application dated 1711212020 Regd. vide ID No. 6212020-21

dated 06/01/2021.

Sir,

Wth reference to the above, the information sought for is enclosed herewith

YouIs sincerely,
?. .s . -r^p .3c{-

.r . "a .{+
Regrstrar (ludicial) & PIO

Gauhati Hioh Court.Guwahati.



FORM-D
Rejection Order

IRule a (iii)]
No. HC.xxxv-o1i 2020-21/J6ll Rn

oated .30l?Llzo2r

Sri Rafique Ahmed Tapadar
Regiskar (Judicial) & PIO

Gauhati High Court.
Guwahati - 781 001

Sri Uttam Bhattacharjee
Railway Quarters No-938/BBc colony

' P.O.-Pandu, Pin code no-781012, Guwahau-12

Reply under RTI Act, 2005.

Your RTI application daled 3111212020 Registered vide ID No. 7112020'21
dated 2310U2021.

AP

From;

To

5ub

Ref:

Sir,

With reference to the above, I am to inform you that the requisite Fee of

Rs 10/- paid through IPO, is to be paid in favour of'Registrar General, Gauhati High

Court', payable at Guwahati, instead of 'Registrar(PIO) Guwahati High Court'.

Hence, your application is rejected for not complying with Rule g(iii) of the

Gauhati High Court (Right to Information) Rules, 2008. The IPO so enclosed vvith

your application, is returned herewith,

You may re-submit your application rectifying the deflciency

Enclo: IPO no: 52F104516

Yours sincerely,

R . .A. -q\rc.trc..N-
3o- sl .-r_f

Regrstrar (Judicial) & PIO
Gauhati Hiah Court.

{

v\j
dl



From

To:

Sub:

Ref:

Sir,

ry

f
FORM-D

Rejection Order

IRule 4 (iii)]
ale

No. HC.XrxV-o1/2020'211 l6q Rrl
Dated !.D.l0tl202t

Sri Raflque Ahmed Tapadar
Registrar (Judicial) & PIO

Gauhati High Court.
Guwahati - 781 001

Sri Subodh Kr. Saha
New Goshala, Krishna Nagar
House No-16, P.o.-f4aligaon
Prn code no-781011, Guwahali'11

Reply under RTI Act, 2005

Your RTI application dated 31/12/2020 Registered vide ID No.7012020-21'

dated 2310112021.

With reference to the above, I am to inform you that the requisite fee of

Rs 1O/' paid through IPO, ls to be paid in favour oF'Registrar General, Gauhati High

Coud', payable at Guwahati, instead of 'Registrar( PIO) Guwahati High Courf.

Hence, your application is rejected for not complying with Rule g(iii) of the

Gauhati High Court (Right to Information) Rules, 2008, The IPO so enclosed with

your application, is returned herewith.

You may re-submit your application rectifying the deficiency.

Enclo: IPO no: 52F104515

Yours sincerely,

a. o- --1n.}+..-
j6. " r. Lt

Registrar (ludicial) & PIO

Gauhati H ioh Coulr

s
-\

,'



/

From

To

e'lL-FORM-D
Rejectron Order

IRule 4 (iri)]

Sri Raflque Ahmed Tapadar
Registrar (ludicial) & PIO
Gauhati High Court.
Guwahati - 781 001

Sri Thaneswar Kalita
Railway Quarter no- 128/A, West gotanagar
Adarsh Colony, P.O.-l"1ali9aon
Pin-781011, Assam.

No. HC.XXXV-01/202Q-2U lJ'! RT
Dated .3.q /0112021{'

Sub:

Ref:

Reply under RTI Act, 2005

Your RTI application dated 3111212020 Registered vide ID No. 6912020-2l
dated 23/01/2021.

Sir,

With reference to the above, I am to inform you that the requisite fee of
Rs 10/- paid through IPO, is to be paid in favour of'Registra. General, Gauhati High

Court', payable at Guwahati, instead of 'Reqlslrar(PIO) Guwahati High Court'.

Hence, your application ,s rejected for not complying with Rule 9(iii) of the

Gauhati High Court (Right to Information) Ru es, 2008, The IPQ so enciosed wiih
your application, is returned herewith.

You may re-submrt your application rectifying the defrciency

Yours sincerely,

Enclo: IPO no: 52F104514 a. {1 . -, <te?e.^-
3n l. e-\

Registrar (ludicial) & PlO
Gauhati Hiqh Court.

/,

o

o


